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(Order per Hon'ble Shri R.Rangarajen, Member (A) )

Heard Bhri M,F.Chandramouli, counzel for the appli=-

cant and Shri N.R.Devaraj,

The applicant was selected as 3

CGEvti—Serximes Examinastion conducted in the year 1995, He

standing counsel for the respondents.
Prcbaticner in the IFS in the

flso

arprlied for the Civil Services Examination, 1996, It iz stated

that he applied for appearing for the Civil Services Examination,

1996 by granting him exemption from attending the Training Course

for the IS Scheduled to bhe commenced from 1-6-96 by his represen-

tation dt.7-5«96, Further

Same ¢on 23-5-G&.,

Hence

-

and that rejection was received by him in July, 1996,

it ic stated that he also reminded the
It is stated that his reprezentation was. re jected

the

agplicant submits that as nis representation was rejected-belatedlyl

his case for appearirg for civil Services Bxamiraticn

cn, 1997 s
be cunsidered giving him exemption from attending the Trainin

in Dehradun. The

above facts have been denied by the Respond
As the 1996 Civil Services Examination is alr=zady over, this
tertion carnot be a reason to give him oppertunity to sit for

Civil Service Examinaticn, 1997 giving him exemption from att

the Training Course which he ig now undefgoing. The applican

hcould

g Course
ents,
con~
‘ﬁhe
ending -

t further

submits thst in =zimilar cases exemption was granted but no details

are availzble, 1In view of that we may not be able tc come to

clusion that the applicsnt h:zs made cut a case of discriminat

a con=-

ion.

The applicant further submits thet he had submitted representation

dt.10-12=96 addresszd to Respondent No.l (Annexure-12, page-32 of

hY

the C.A.) requesting fer exemrption from training at Indira Gandhi

% -0-03.
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National Forest Academy, Dehradun, so that he can appear f

s . : . b . I, .
Civil Service Examinaticn, 1997. @Eﬁg&)represent@ﬁ}om is

disposed of.

or the

vet to be

2., The applicant submits thst EB% submission of applications for

Civil Services Examination, 1997 is 27-1-97 and hence a d}rection

may have to e given to permit the petitioner .tc apply and write

the Civil Service Examinaticn, 1997. When there is a rule

that the

probationers of the All India Service cannot appear for a higher

Civil Service Examination when they are undergoing Trainii
direction can be given unless the rule is set aside, Howe]
cf ‘the opinion that his representation dt.10~12=96 address

pondent No.l should bhe disposed cof quickly in accordance

rules and cn that basis if the applic nt gets any relief,

enjoy the same. Thoughdapplicanf requests to dispose of

sentation by the Respondent Nc.l within cne week, we thin

such z directicn cannct be given;éonsidéring the circumsy

of this case we feel.that a time limit of one month is

ng, ne
yer wé are
ed to Res=
with the
he may
the repre-

k that

ances

justifigble

for disposal of the representation dt.lO-lZ—Qé. In the meantime,

the arplicant may pursue the process in submiting bhis application

through vropep seanmal for the 1997 Civil Services Examination

and for further necessagy acticn on that behalf., We do

to give any direction in this connection as

in tAia connecticn.

the C.A. is disposed of

oL

the respondent No.l to dispose of representation dt,10-1

3. With the above cbservation,

not propose

rules are ayvailable

cGirecting

2=96 within

00-4.
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order,

avl/

_/’!g\

.

of one month from the date.of receipt of a copy jof this

is ordered acccrdingly at the admission stage itself,

M
(R.RANGARAJAN)

Member (&)

s

Dated: 21st January, 1997, j)k“gearsw-m ['3)

S W S A e e S e B i S et o e T e e -

Dictated 1in C(pen Court,

&s to costs,
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Copy tos=-

1.

RSM/=

(Y
in
..

The Secretary, M/e Environment and Forests, Govt,

of India, Paryavaran thavan, CG0 Complex|
New Delhi-003.

Lodhi road,

The Director, Indira candhi ®Mational TForest

Acrdemy, PO New Forest, Dehradun, U.D.

The Secrztaryv, Union public Service Commi
Dholpur House, Shahjahan road, New Delhi|

One ccpy to Sri. M.P.Chandramouli, advocs

One copy to Sri. N.Re.Devaraj, Sr. CGsC, ¢

One copy to Likrary, CAT, Hyd.

One spare COpPYV.

 seion,

rte, CAT,HyS.

CAT, Hyaa
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